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               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

CURATIVE  PET(C)  No.34/2020  in  R.P.(C)  No.2012/2019  in  C.A.
No.11133/2011

GUJARAT URJA VIKAS NIGAM LIMITED                   Petitioner(s)

                                VERSUS

M/S. ADANI POWER (MUNDRA) LIMITED & ORS.           Respondent(s)

(FOR ADMISSION 
IA No. 21758/2020 - CLARIFICATION/DIRECTION)
 
Date : 30-09-2021 This matter was called on for hearing today.

CORAM : 
         HON'BLE THE CHIEF JUSTICE
         HON'BLE MR. JUSTICE UDAY UMESH LALIT
         HON'BLE DR. JUSTICE D.Y. CHANDRACHUD
         HON'BLE MR. JUSTICE B.R. GAVAI
         HON'BLE MR. JUSTICE SURYA KANT

For Petitioner(s) Mr. K.K. Venugopal, Attorney General
Mr. C.A. Sundaram, Sr.Adv.
Mr. M.G. Ramachandran, Sr.Adv.

                    Ms. Hemantika Wahi, AOR
Ms. Ranjitha Ramachandran, Adv.
Ms. Jesal Wahi, Adv.
Mr. Anand K. Ganesan, Adv.
Ms. Anushree Bardhan, Adv.

                   
For Respondent(s) Mr. Harish N. Salve, Sr.Adv.
For R.No.1 Mr. Mukul Rohatgi, Sr.Adv.

Mr. Vikram Nankani, Sr.Adv.
Mr. Mahesh Agarwal, Adv.
Mr. Amit Kapur, Adv.
Ms. Poonam Verma, Adv.
Mr. M.S. Ananth, Adv.
Mr. Arshit Anand, Adv.
Mr. Saunak Rajguru, Adv.

                    Mr. E. C. Agrawala, AOR                    

          UPON hearing the counsel the Court made the following
                             O R D E R

The Court is convened through Video Conferencing.
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As per Office Report dated 29.09.2021, service is not

complete on respondent Nos.2, 3 and 5. It has also been mentioned

in the said Office Report that notice has been served to respondent

No.4 but no one has entered appearance on his behalf so far.

At  the  commencement  of  hearing,  Mr.  K.K.  Venugopal,

learned Attorney General for India submits that as respondent Nos.3

and  5  are  not  necessary  parties  for  adjudication  of  the  issue

involved  in  the  instant  Curative  Petition,  their  names  may  be

deleted from the array of parties.  

We,  accordingly,  direct  that  the  names  of  respondent

Nos.3 and 5 be deleted from the array of parties at the risk and

responsibility of the petitioner.

The  petitioner  is  directed  to  file  Amended  memo  of

parties accordingly.

Learned senior counsel appearing on behalf of respondent

No.1 prays for and is granted three weeks’ time to file reply

affidavit. Rejoinder affidavit, if any, be filed within two weeks

thereafter.

List the matter on 17.11.2021 for final disposal.

(SATISH KUMAR YADAV)                              (R.S. NARAYANAN)
  DEPUTY REGISTRAR                               COURT MASTER (NSH)
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